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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH,
NEwW DEILHI,.

Q,A.N0.1835/94
New Delhi; January 18,1995,

4ON'BLE MR.S.R.ADIGE, MEMBER (A).

1, Udai Ram,
s/o Late Shri Bali Ram,
r/o C-96, Minto Road Complex,
New De lhi~110 Q0Ol.

2. Kishan Chand,
s/o Shri Udai Ram,
e,
Ministry of Communication,
r/> C=96, Minto Road Complex,

New De lhiwll0 3L1. ve... Avplicants.

(None for the applicants}
Ve rsus

1, Union of India through
the

Szcretary,

Ministry of Urban Deve lopment,
Nirman Bhawan,
New Delhi- 110 OLL .

2. The Directorate of Estate,
Nirman Bhawag

3, The General Manager,
Govt., of India Press,
Minto Road,
New Delhi essees.ee..Respondents.

By Advocate Shri M.K.Gupta,

_JUDGMENT (ORAL)

In this application, Shri Kishan Chand,

applicant N»o.,2, IDC, Ministry of Commur
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3
54
ok
e
)
=
-

New De lhi has prayed for regularisation of Juarter

tn his father Shri Udai Rem, applicant No.l.

2. Shortly stated, Shri Udai Ram, applicant

No.l was employsd in Govt, of India Press and was

the allottee of Type 2 accommodation C~8956, Minte Road
Complext. He retired on 31.3,94. Applicant No.2ts
case is that as he was residing with his father-

applicant wo.l in the 5aid sccommoedation and has not
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in his namé.
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3, wWhan the case was called cut oa the fir
round, applicant's counsel Shri K.B.,5.Rajan as well

a2s respondents' counsel Shri M.K,Gupta were present

and it was agreed that this case would be taken for
£ - R S f'*'% AL l .D; '@;,1 }WW““I ';i?ﬁ o ,t»ers
final hearing efter disposal of sther Misc. matt v

How:ver, when this case wis taken up after d
5f all the Misc., matters, neither

t
nor his counsel Shri K.B.S.Rzian were presant,

Accordingly, this case is being disposed of after

perusing the materials and hearing the respondents’

counsel Shri M,.K.Gupta,

4, Shri Gupta stalss that the regularisation
»>f the said guartzr in the applicant No.2'S nanme

ssible because the applicant is eligible
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only for Generazl Pool Accommodation while the premises

in juestion belong to Press Prol, It is well sett led
CiLéemm u/&./’/;, £ &pj

that aletw@nt/rﬁjgiarlsatlan of une auijﬁ@gd /ﬂwmé 192

A Iyl f/ 70 Pord &k, m././ s

apconmadebdd Can Lake placed only within the pool

to which the concerned Govi, functionary is entitied,.

5. nder the circumstances, the relief prayed

cants cannot be granted and this

e

for by the apol
application fails and it is asccordingly dismissad,
No costs,

G Interim orders, if any, 0@ hereby vacated,
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MEMBER (A)
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